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0 P. D £ R (CRAL)

Hon'ble Nlr. Justice V. S. Maliniath, Chairman

The respondents say that they have complied with the

judgment of the Tribunal by sending cheque for the requisite

amount. Learned counsel for the petitioner submits that the

cheque has been sent to -fca wrong bank and that he has

brought this to the notice of the authorities« Learned

I counsel for the respondents submitted that arrargements
4

v/ould be made to send the cheque to the bank indicated by

the petitioner^ We record the said undertaking of the

learned counsel and drcp these proceedings. Rule discharged*
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